
Misc. CRL No.18/2021 Application No.1
Axis Bank Ltd 
Vs. 
M/s Ganga Jeans Pvt Ltd & ORs. 

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 

present matter is taken up for hearing through VC via Cisco Webex Meeting App.

 

Pr. Counsel for the applicant/Bank. 

Ms. Babita, Advocate, the Court Receiver through VC. 

This is an application for issuing directions to Receiver Ms. Babita Rana 

Pundhir (Adv.) for assisting the applicant/Bank in taking physical possession of the Secured 

Asset in terms of order dated 08.04.2021. 

 It is orally stated that Court receiver could not comply with the aforesaid 

order of this Court due to ongoing pandemic situation of Covid-19 and the capital city was 

under lockdown for more than a month for the said reason. Consequently, oral request is 

also made for extension of time to execute the aforesaid order passed by this Court. 

 In view of the facts and circumstances, the term of Ld. Court Receiver is 

extended for 30 days in terms of order dated 08.04.2021 with clear directions that no further 

extension shall be granted under any circumstances. 

Rest of the terms and conditions of the said order shall remain the same as 

directed. It is further clarified that the present order is subject to any other order/directions 

passed by any other appropriate court/authority.

The application stands disposed of, accordingly.  

 Copy of the order be sent to the Court Receiver as well as to the Financial 

Institution for information and compliance.  

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/08.07.2021



FIR No.47/2021 Application No.3
PS Pandav Nagar
State Vs. Malaya Kumar Nayak
U/s 379/356/34  IPC

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, 

from the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Counsel for the applicant/surety. 

This is an application for changing documents of the applicant/surety 

qua the surety bond furnished by him for accused Malaya Kumar Nayak. 

Copy of FDR is sent through email today only. Let the same be verified 

through the IO concerned. IO concerned be intimated accordingly about the same. 

Be put up on 12.07.2021 for filing verification report by the IO 

concerned. 

Original application along with court fees and vakalatnama be filed 

upon resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                     CMM (East), KKD, Delhi/08.07.2021



Misc. Crl. No. 24/2020 Application No.4
Cholamandalam Inv. & Fin. Co. 
Vs. 
Prasenjit Bera & Anr. 

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, 

from the Camp Office-cum-residence of the undersigned. 

Pr. None for the applicant/debtor. 

None for the applicant/Financial Institution. 

These are two applications; one under Section 340 Cr.P.C moved by the 

applicant/Debtor and another for extension of time to execute SARFAESI order 

moved by the applicant/Financial Institution.  

Ld. Counsels for both the parties are once again absent and they did 

not appear even on the previous date of hearing. It appears that both of them are 

not interested in pursuing their respective applications. However, no adverse order is 

being passed in view of the corona pandemic outbreak. 

 Matter is adjourned to 25.09.2021. However, it is specifically directed to 

Ahlmad of the Court not to contact any of the counsels any further, on the NDOH for 

appearance as they have not appeared despite being repeatedly contacted.  

Original application along with court fees and vakalatnama be filed 

upon resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                     CMM (East), KKD, Delhi/08.07.2021



FIR No.44/2018 Application No.5
PS EOW
State Vs. Dheeraj Sharma
U/s 420/467/468/471/120B  IPC

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 

present matter is taken up for hearing through VC via Cisco Webex Meeting App. Further in 

view of the application of the applicant/accused already decided by this Court vide order 

dated 18.06.2021, the present matter has been treated as an urgent matter for the purposes 

of this application. 

Pr. Ld. APP for the State.

Accused Dheeraj in JC. 

Other Accused persons, namely, Alok and Nihil are yet to be summoned. 

 I have perused the chargesheet and documents sent along with it during one 

of my physical visits to the Court premises on 06.07.2021 for a meeting called by Ld. DJ 

(East). There is sufficient material to proceed against the accused persons chargesheeted. 

Hence, I take cognizance of the offences. 

Let copy of the chargesheet be provided to the counsel for the accused 

Dheeraj Sharma. Summons be issued to the other accused persons, namely, Alok Goyal and 

Nikhil goyal and notice to their sureties.

At this stage, it is pertinent to mention that IO has stated in main charge 

sheet that he will file supplementary charge sheet after completion of remaining 

investigation. Though as observed above, there is sufficient material to proceed against the 

accused persons, however, perusal of charge sheet shows that the investigation conducted 

by the IO thus far, is very poor and deficient. Allegations in this case, prima facie show that 

there is a large nexus of conspirators involved, who have committed cheating and forgery 

with the complainant in a very planned and meticulous manner. However, there is hardly any 

investigation conducted by the IO on the point of existance of conspiracy let alone collection 

of evidence. IO has failed to take any steps against other co-conspirators to join them in 

investigation, except the above three accused persons arrested thus far. Eleven conspirators
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 are specifically named in the FIR, but only three have been arrested in this case. It also 

appears that present offences could not have been committed without active connivance of 

the officials of M/s Reliance Insurance Company and M/s Birla Insurance Company but no 

investigation is conducted in this regard.

 It can further be seen that names of some other conspirators have also come 

up in the alleged disclosure statements of the accused persons, but the investigation officer 

has failed to conduct any investigation on that point. IO seems to have blindly relied on the 

confessional statement of accused persons esp. that of Alok Goyal, who has expressly ruled 

out involvement of some of the accused persons, whose names are mentioned in the FIR, like 

Anil Jajoo, and others. Though the IO has also mentioned that supplementary chargesheet is 

to be filed, however, involvement of some of the accused persons specifically, Ashok 

Dhiman, Kavita Sharma @ Kavita Goyal, Priyanka Goyal and others appears to be very 

glaring, which should not have been ignored but IO has not taken any steps against them for 

reasons best known to him. 

In the opinion of this court, the IO is either incompetent or is influenced by 

some extraneous considerations. It appears that a fair, truthful and expeditious investigation 

cannot be expected from him. Accordingly, Incharge EOW is directed to change the IO of 

this case and appoint a new IO, who shall not be an officer below the rank of Inspector. It is 

further directed that the new IO shall file an accused-wise report regarding investigation 

conducted qua the following accused persons also clearly, mentioning whether these 

persons have joined investigation or not and steps taken by him in case accused persons 

have not joined investigation thus far :- accused namely Ashok Dhiman, Anil Jajoo, Pulkit 

Sharma, Naseem, Kavita Sharma @ Kavita Goyal, Income Tax Officer Mr. Gupta, Priyanka 

Goel, Deepa Dahiya, Ms. Shruti and the concerned officials of above insurance companies 

involved in this case.  

Be put up on 05.08.2021. Rehnumai be carried out as per existing procedure.

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts.

                                                     (Atul Krishna Agrawal)                                   
                     CMM (East), KKD, Delhi/08.07.2021
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FIR No.0207/2021 Application No.6
PS Kalyanpuri 
State Vs. Manish Kumar
U/s 420/188/34 IPC & Sec. 3/7 of E.C. Act.

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 
372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 
present matter is taken up for hearing through VC via Cisco Webex Meeting App, from the 
Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.
Counsel for the applicant/owner. 

This is an application for release of the vehicle bearing No. UK-07-BN-8939, 
Maruti Swift Dezire, on superdari to the applicant/owner Manish Kumar. Reply filed by the 
IO concerned. 

Record is perused and it reveals that applicant Manish Kumar is the 
owner/rightful claimant of the vehicle bearing No. UK-07-BN-8939, Maruti Swift 
Dezire. IO has no objection in release of case property to the applicant.

Keeping in view the report of IO and judgment passed by Hon'ble High Court 
of Delhi in Manjit Singh Vs State; Crl. M.C.4485/2013 and Crl. M.A.No. 16055/2013 
wherein inter-alia the law laid down by Hon'ble Supreme Court in case titled as Sunderbhai 
Ambalal Desai and C.M. Mudaliar Vs. State of Gujrat; (2002) 10 SSC 283 has been 
reiterated; the application is allowed. Concerned IO as well as SHO are directed as under:
(i) to release the above-mentioned vehicle to registered owner subject to preparing detailed 
proper panchnama of above-mentioned vehicle and taking photographs of above-
mentioned vehicle from all possible angles including engine number and chasis number and 
file the same along with charge sheet,
(ii) to get panchnama and photographs of above-mentioned vehicle attested and 
countersigned by concerned party as well as by registered owner and IO.
(iii) IO however shall release the vehicle only after verification of ownership documents of 
applicant. 

Applicant shall also file an indemnity bond before the IO. IO/SHO is directed 
to do the needful. Application is disposed of accordingly.  

At request, copy of this order be given dasti.  
Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/08.07.2021



FIR No.140/2017 Application No.7
PS EOW
State Vs. Diwakar Sharma
U/s 406/420/409/120B IPC

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 

present matter is taken up for hearing through VC via Cisco Webex Meeting App, from the 

Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

This is an application, moved on behalf of the applicant/accused, for 

modification of order dated 18.05.2021 passed by Ld. MM concerned, whereby direction is 

sought to consider the interim bail period of the applicant/accused from the date of his 

release and not from the date when bail order was passed. 

Ld. Counsel submits that despite interim bail order passed on 18.05.2021, the 

applicant/accused could not be released from JC as he was wanted in another case. Hence, it 

is, prayed that interim bail period of the applicant/accused may be considered from the date 

of his actual release rather than the date when order of bail was passed. 

Heard. Perusal of the record shows that interim bail was granted to the 

applicant/accused for a specific reason due to his poor medical conditions. Hence, let fresh 

report be called from the Jail Superintendent concerned for the next date regarding present 

medical status of the applicant/accused as the bail order dated 18.05.2021 was passed 

almost two months back. 

Be put up on 12.07.2021. 

Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/08.07.2021



FIR No.0295/2021 Application No.8
PS Pandav Nagar
State Vs. Saharukh
U/s 379/511/34 IPC

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 

the present matter is taken up for hearing through VC via Cisco Webex Meeting App, 

from the Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

This is the second bail application, moved on behalf of the 

applicant/accused, for grant of regular bail. Reply filed by the IO concerned. 

Heard submissions from both sides. 

Considering the facts and circumstances of the case where accused is 

alleged to have attempted to commit theft, besides the fact that the 

applicant/accused is in JC since 23.06.2021, I deem it a fit case to grant bail to the 

applicant/accused. Accordingly, applicant/accused is admitted to bail on his 

furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount. 

Applicant/accused shall abide by the conditions laid down in Section 437(3) Cr.P.C. 

Present application is, accordingly, disposed of. 

A copy of this order be sent to the Ld. Counsel for the 

applicant/accused on his e-mail id or whatsapp number. A copy of this order be also 

sent to the Jail Superintendent concerned for information and compliance.  

Original application along with court fees and vakalatnama be filed 

upon resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                     CMM (East), KKD, Delhi/08.07.2021



Misc. Crl. No. 60/2019 Application No.9
Shubham Housing Development Finance Co.  Vs. Md. Salauddin 

08.07.2021

Due to corona pandemic outbreak and in view of Office Order No. 

372/RG/DHC dated 28.06.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 

present matter is taken up for hearing through VC via Cisco Webex Meeting App, from the 

Camp Office-cum-residence of the undersigned. 

Pr. Sh. Prashant Kumar, Ld. Counsel for the applicant/debtor. 

This is an application, moved on behalf of the applicant/debtor, for restraining 

the Court Receiver from taking possession of the property and initiation of proceedings 

under Section 340 Cr.P.C. alleging that there was a stay granted by the Ld. DRT and this fact 

was concealed by the non-applicant/Financial Institution while seeking extension of time 

vide order dated 18.06.2021. 

Counsel for the applicant/debtor further submits that he had already filed an 

application under Section 340 Cr.P.C, but the same went missing as informed by Ahalmad 

due to which he could not pursue the matter. He further submits that the factum of stay 

granted by the Ld. DRT vide order date 03.08.2019 was not brought to the notice of this 

court while seeking extension of time by the non-applicant/Financial Insitution for execution 

of SARFAESI order passed by this Court. He further submits that while granting previous 

extension on 22.02.2021, this Court had stated that no further extension will be granted to 

the non-applicant/Financial Institution and despite that, another extension has been granted 

to the non-applicant/Financial Institution vide order dated 16.06.2021. It is also submitted 

that there is no default on the part of the applicant/debtor in making payment as per the 

order dt. 03.08.2019 of Ld. DRT. Hence, the present application has been moved. 

Heard. Record perused. 

At the very outset, it is pertinent to mention that the applicant/debtor has 

moved the present application by concealing the order dated 15.03.2021 passed by the Ld. 

DRT, whereby it is clearly mentioned that the applicant/debtor had himself undertaken to 

pay a sum of Rs.2 lacs before 31.03.2021 to the non-applicant/Financial Institution and rest 

of the amount was to be paid by him before 30.06.2021. Sh. Prashant Kumar, Advocate who 
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Misc. Crl. No. 60/2019
Shubham Housing Development Finance Co.  Vs. Md. Salauddin 

has appeared before the court today was himself the counsel who appeared for applicant 

before DRT on 15.03.2021. A counsel, who is an officer of the court, is expected to assist the 

court and not to mislead the court by concealing facts.

 It is further admitted by the counsel for the applicant/debtor that despite the 

undertaking given by applicant before the Ld. DRT, no payment has been made to non-

applicant/financial institution either before 31.03.2021 or even till 30.06.2021. This shows the 

poor conduct of the applicant. 

As regards the observations made by this Court in order dt.22.02.2021 that 

there will not be any extension of time in execution of SARFAESI order passed by this Court, 

is concerned, it is pertinent to mention that entire country was facing the crisis of second 

wave of Corona Pandemic Outbreak in the months of March to June, 2021. Further an order 

dt.15.03.2021 was already passed by DRT in view of undertaking given by applicant to repay 

the non-applicant. So there was a sufficient and valid reason for granting extension of time 

to the non-applicant/Financial Institution for execution of SARFAESI order passed by this 

Court as delay in execution of the said order was not attributable to the non-applicant. 

Moreover, it is clearly mentioned in the order dated 16.06.2021 passed by this Court for 

extension of time for execution of SARFAESI order that the said order shall be subject to any 

other order/directions passed by any other competent authority or Court. Hence, 

applicant/debtor ought to have approached the Ld. DRT against the proceedings being 

conducted by non-applicant/Financial Institution. 

 Present application is frivolous and is accordingly, dismissed and disposed of. 

 It is clarified that the applicant/debtor is still at liberty to pursue his previous 

application under Section 340 Cr.P.C., if filed in March 2021 before this court.  

Copy of order be given Dasti. Original application along with court fees and 

vakalatnama be filed upon resumption of normal functioning of the courts. 

                                                     (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/08.07.2021
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